239 PMB, Comm Minutes AUGUST 5 1877 Damage to N.E. 246

MR SPEAKER . Poasbly I had not
made mysell clear on that pomt I am
clanfying the matter.

So far as perousvion given n a parucular
matter 15 concerned, no other person can
revise 1t because the permuission has been
already given by the presiding oflicer

S50 far as the ruling 1s concerned, in
that particular case that ruling 1s binding
Another person cannot revise it But the
Speaker may not take it as 4 precedent
for other cases but 1n that particular rase
he cannot revise the ruling because 1t 1s
binding

SHRI KANWAR LAL GUFTA (Dell
Sadar) On a prnt of order We are dis-
cusung the White Paper on Monday, and
that Whate Paper i based on the Re port of
the Dass Commattee We have received
4 copy of the White Paper, but we have not
received a copy of the Report of the Daw
Commuittee So, may I request ¥ u to ank
the Govurnment 1o supply us a copy of
the Dass Commitiee’s Report

SHRI JYO! IRMOY BOSU We dis-
cussed it m the Busuniw  Advisory
Comuuttee and of 1 ruomber a right,
wt were aswured that the Dass Commutuo e’y
Repoit would be made av ulible m sulh
cient numbers If 3t has not  been
done, 1t Should be done now

MR SPEAKFR We have alrcady
written to the Manmtry fin the Dass Com-
muttee s Report, and we are hoping to et
it As soon as we get, we wall  distribute
it

PROF P G MAVALANKAR (Gandhi-
nagar) By lomoiow

MR SPEAKER : On Monday,

PROF PG MAVALANKAR If we
do not get the Report by  tomwrow, how
are we to speak on Monday ?

¥
MR SPEAKER Wi will try to get

PROF PG MAVALANKAR 1 By
tomorrow afiernnon at least

+ gwew (F@frar) o s
e, ¥EA F  9RM  =E TEEY
Y foi wrewT fasr w7 & W
W 98w IW AT AT FA@ |

MR SPEAKER : Call Attention,
Shn Gyaneshwar Pramad Yadav

SHRI JYOTIRMOY BOSU : When
are you giving me permission ?

Rly due to Soil Erosion (CA)

MR SPEAKER : I have alrcady
called Mr Yadav
Shr Jy tiem 'y B su: I would like to
kn w, s thet I can bePersent.

MR SPEAKER : About what ?

SHRI JYOTIRMOY BOSU : About
the notice under 377 that I have gwven.

Mr, SPEAKER : That will be tomorrow,
not today

SHRI JYOTIRMOY BOSU . Why not
today ?

MR SPEAKER Not today,

12 36 hres.

CALLING AITENTION TO MATTER
OF URGLN1T PUBLIC IMPORTANCE

Apprehension of damage to North
Eastern railway line due to soil
erosion.
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[Fts g 7wEad)

ggA Wt W e
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F ogw Tw oX fraw @€ g ¢ 7

Mo AL Jv@AX : 1 2w
FqT |

12.48 hre.
QUESTION OF PRIVILEGE

MR. SPEAKER : Yestrrday Sarvashri
GC.K. Chandrappan and B, Rlchilh sought
to raise a ng
alleged rrﬂ;ludmg mfnrm-mn given 1o
the House on the 13th June, 1977, in the
statement made by the Minister of Home
Affairs on a calling attention matter about
arrocities on Harijans at Belchi village in
Bihar. Some members stated chac che
Deputy Sepaker had given his consent to
raisc xh matter under rule 222,

AUGUST s, 1977

Privilege 248

!hl thﬂl: ohu];vsdﬂ;hn the ronnrdl did not
ow that t uty Speaker
his permission under rule 222. In ﬁm

whlt the Deput Sfclkcr had said in th:
Houwse on the lg;.h uly, 1977, was :

“In accordance with the practice of the
Housc in such matters, I have sent
copirs of the notices to the Minister of
Home Affairs for his  faciual comments.
1 will take a decivion in the matter after
I receive a reply from the Home
Minister.”

The observations of the Deputy-Speaker
were commun icated in writing to Sarva-
shr C K. Chandrappan, K.A, Rajan, B.P,
Kadam and Shrimati Parvathi Krish
on the 16th July, 1977, itself.

The Lok Sabha Bulletin-Part | dated the
t6th July, 1977, alo contdins an entry to
ths cifect on this matter.

However, [ olserved yesterday that 1
would consult the Deptuy-Speaker whether
he had given hiv permission to his matter
bewmy rawed undor rule 222 as claimed by
certain Members, The Deputy-Sepaker
has miormed me 1 categonical terms that
ht had not given permesion (0 any
Member under rule 229 to rmse this
matter in the House.

Ir 18 thus clear thar the contenuun of
these Memben that the Deputy-Speaker
had gwven them permwwon tn rame this
matter under rule 122 ® not correct.
I have alrcady disallowed this matter as
stated earlier on the ground that the
quustion relating to motive for the occur-
rence is sub-;

SHRI VASANI SATHE (Akola) :
On a point of order. You have been pleased
to observe...

st ww g oW ()
weAN WEmW, WA g A&y ¥
faares fod@w AWA F1 ow=EEA
faar ¥ | MT FAw AR 4
AAdfT gl ¥ ST T AR
smr g ®t grew w1 freAre
3, 1 3% faeg  fimeaw
s w1 wwar g oar g ?
MR. SPEAKER : There is no point of
order. Please sit down. Mr. Sathe.
SHR1 VASANT SATHE: You h:;
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